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THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER’S
AND DEPUTY SPEAKER’S SALARIES (THIRD AMENDMENT)
ACT, 1977

ARRANGEMENT OF SECTIONS
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1. Short title and commencement. -
2.. Insertion of section 3-A.
3. Amendment of section 4.
4, Amendment of section 6.
5.- Omission of sectlon 10-A.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER'S
AND DEPUTY SPEAKER'S SALARIES (THIRD AMENDMENT)
' ACT, 1977

(Act No. 9 oF 197

(Received the assent of the Govemor Himachal Pradesh on the 29th
June, 1977 and was published in R.H.P. Extra., dated the 1st July, 1977, P, 741).

An Act further to amend the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker's Salaries Act, 1971 (Act No. 4 of 1971).

: BEeit enacted by the Legislative Assembly of Himachal Pradesh in the
Twenty—c:ghth Year of the Republic of India, as follows — . .
‘1, Short title and comencement. —(1} This Act may be called the
Himachal Pradesh Legisiative Assembly Speaker’s and Deputy Speakers
Salaries (Third Amendment) Act, 1977. '

(2)- It shall come into force at once,

" 2. Insertion of section 3“A.~—After section 3 of the Himachal Pradesh
Legislative Assembly Speaker’s and Deputy Spsaker’s Salaries Act, 1971 (here-

inafter called the principal Act), the foflowing new section 3-A shall be inserted,
namely:—

“3-A. Sumpivary allowance.—In" addition to the salary and: other pei-
quisites admissible to him under sectien 3, a2 sumptuary. allowance.
at the rate of four hundred rupees per mensem shall also be paid to
- the Speaker”,

3. Amendment of section 4.—In section 4 of the prmc1pa1 Act for the
words “one thousand™ and “one hundred and fifty”’ wherever occur, the words
“one thousand and five hundred"” and “three hundred" shall be substituted,
&nd shall be deemed to have been substituted, respectively, with effect from
16th April, 1976.

4, Amendment of section 6.—In section 6 of the principal Act for the
words “‘three hundred" wherever occur, the words “five hundred” sha]l be
substituted.

‘ 5. Omission of section 10-A —Sectlon 10-A of the principal Act along-
with its heading shall be omitted.

I. For Statemont of Objects and Reasops, see R.H.P, Extra,, dt. 12.4-1977at p. 310




H.P. LEGISLATIVE ASSEMBLY MEMGERS (REMOVAL OF 73
DISQUALIFICATIONS) (AMENDMENT) ACT

An Act further to amend the Himachal Pradesh Legislative Assembly Members
(Removal of Disqualificatios) Act 1971 (Act No. T of 1971).

B it enacted by the Legislative Assembly of Himachal Pradesh jn the
Thirty-second year of the Republic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the Himachal -
Pradesh Legislative Assernbly Members (Removal of Disqualifications) (Amend-
ment) Act, 1981,

(2) Ttshall be deemed to have come into force with effect from the 18th day
of May, 1971. : ' ’ .

2. Amendment of section 2.—TIn the existing clause (@) of section 2 of the
Himachal Pradesh Legislative Assembly Members (Removal of Disqualifications)
Act, 1971, the words *‘epabling him to recoup any expenditure incurred by
him in” occurring after the words “for the purpose of” and before the words
“performing the functions' shall be omitted.

3. Repeal andsavings,—(1) The Himachal Pradesh Legislative Assembly
Members (Removal of Disqualifications) (Amendment) Ordinance, 1981
is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under this Act,
asif this Act had come into force on the 18th day of May, 1971.

THE HIMACHAL PRADESH LEGISLATORS (MODIFICATION OF
ALLOWANCES AND OTHER AMENITIES) ACT, 1981

(Act No, 8 of 1981)! L
ARRANGEMENT OF SECTIONS

SecTiONS:

Short titleand commencement.

2. Amendment of the Salades and Allowances of Ministers (Himachal
Pradesh)} Act, 1971.

3. Amendment of the Himachal Pradesh Legislative Assembly -Speaker's
and Deputy Speaker’s Salaries Act, 1971,

4. Amendment of the Himachal Pradesh Legislative Assembly (Allowances
and Pension of Members) Act, 1971, _

{Received the assent of the Governor, Himachal Pradesk, on the 2nd May,
1981 and was published in R.H.P. Extra., dated the 6th May, 1981, at page 341)

An Act to amend the laws relating to the facility of free transit by railway or air
being availed of by the Ministers, the Speaker, the Deputy Speaker and
other members of the State Legislature.

1, For statement of Objects and Reasons see R H P, Extra, dated 26-3-193) p. 1_56
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1:.BE it enacted by the Legistative Assembly of Himachal Pradesh in the
Thirty-second Year of the Republic of India as follows:

1. Shorttitle and commencement,—{(1} This Act may be called the Himachal
Pradesh Legislators (Modification of Allowances and other Amenities) Act, 1981.

. (2}, Ttshallcome into force at once.

2, Amendment of the Salaries aud Allowances of Migisters (Himachal
Pradesh) Act,; 1971,—At the end of Scclﬁon 3-A of the Salaries and Allowances of
Ministers (Himachal Pradesh) Act, 1971(3 of 1971) the following explanation
~ghall be:inserted; namely:—

* Explanation.—For determining the aggregate djstance under this section,

the distance travelled iz any financial year by railway or air under

section 10-A. of the Himachal Pradesh Legislative Assembly Speaker’s

. and Peputy Speaker's Salaties. Act, 1971 (4 of 197[) or undes section 6 of

~-the Himachal Pradesh Legislative Assembly (Allowances and Pension

of Members) Act, 1971 (8 of 1971), or under both, shall be tal en into
..account.” ’

"3, - Amendment of the Himachal Pradesh Legislative Assembly Speaker's and

Deputy Speaker’s Salaries Act, 1971.—A¢ the end of section [0-A of the Himachal

~Pradesh Legislative Assembly Speaker's and Deputy Speaker's Salaries Act, 1971
(4 0f 1971),the following shall be inserted , namely : —

“Explanation.—For determining the aggrepate distance under this section,
the distance travelled in any financial year by availing of the facility for
free transit by railway or air under section 5-A of the Szlaries and
Allowances of Minister’s {Himachal Pradesh) Act, 1971 (3 of 1971), or
sub-section (1) of section 6 of the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Act, 1971, or under the both,

- shall betakenintoaccount.” ’

» 4. Ameadment of: the Himachal Pradesh Legislative Assembly (Allowances
and Pension of Members) Act, 1971.—After - sub-section (1) of-section 6 of the
iHimachal Pradesh. Legislative Asserably (Allowances. and .Pension of Members)
Act, 1971 (8 of 1971), the following explanation shall be inserted, namely —

Y Explanation—For determining the aggregate distance. under this sub-

' ~ section, thedistance travelled in any financial year by availing the facility

for free transit by railway or air under section 5-A of the Salaries and

- Allowances of Ministers (Himachal Pradesh) Act, 1971 (3 of 1971), or

section 10-A of the Himachal Pradesh.Legislative Assembly Speaker’s

~-and-Deputy-Speaker’s- Salaries Act, 1971 (4-of 1971), or under the both,
-shall be taken intoaccount,.”
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Town within the limits of Shimla Municipal Corporation,
with its headguarters at Shimla.

3. These orders will come intg force f[rom the date of
publication in the Official Gazette.

{R.H.P.Extra., dated 3!st March, 1984, P.572-573}

THE HIMACHAL PRADESH LEGISLATORS (MODIFICATIONS OF
CERTAIN AMENITIES) ACT, 1984

{Act No. 23 of 1084)
ARRANGEMENT OF SECTIONS

SECTIONS:
t. Short titie and commencement.

2, Amendment of the Salaries and Allowances of Ministers
{Himachal Pradesh) Act, 1971.

3. Amendment of the Himachal Pradesh Legislative Assembly
Speaker's and Deputy Speaker's Salaries Act, 197L.

4, Amendment of the Salaries and Allowances of Deputy
Ministers {Himachal Pradesh} Act, 1971.

5, Amendment of the Himachal Pradesh Legislative Assembly
{Allowances and Pension of Members) Act, 1971.

iReceived the Assent of the Governor, Himachal Pradesh on
the 19th Qctober, 1984 and was published in R.H.P. (Extral),
dated the 22nd October, 1984 at Pages 1803-1804)

An Act further to amend  the laws relating to the granc of
amenities to the Ministers. Spesker, Deputy Speaker. Deputy
Ministers and Members of the State Legislature.

BE it enacted by the Legislative Assembly of Himacha! Pradesh
in the Thirty-fifth Year of the Republic of India as follows :--

1. Short title and commencement.--{1) This Act. may be called
the Himachkal Pradesh ‘Legislators (Modifications of Certain Amenities)
Act, [984.

{2} It shal} come into {orce at once.

2. Amendment of the Salaries and Allowances of Ministers
(Himachal Pradesh} Act, 1871.—At the end of section 7-A of the
1. For. statement of Objects and Reasons, see R.H.P.(Extra), dated

12th September, 1984 P.1593,
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Salaries and Allowances of Ministers {Himachal Pradesh) Act, (971
{3 of 1971), the following explanation shall be added, namely :--

"Explanation.--The expression "construction of a house” for
the purposes of 1his section, shall include addition 1o,
altetation in, renavation of or repairs of a house.”

3. Amendment of the Himachal Pradesh Legislative Assembly
Speaker's and Deputy Speaker's Salaries Act, 197).—At the end of
section 7-A of the Himachal Pradesh Legisiative Assembly Speaker's
and Deputy Speaker's Salaries -Act, 1971 {4 of [971), the f(ollowing
explanation shall be added, ramely :--

"Explenation.--The expression “construction of a house" for
the purpeses of this section, shall include addition to, aliera-
tion in, renovation of ar repairs of a house,”

4. Amendment of the Solaries and Allowances of Deputy Ministers
{tlimachal Pradesh} Act, 1971.—At the end of section 8-A of the Salarigs
and Allowances of Deputy Ministers {Himazchal Pradeshy Act, 1971
(5 of 1970}, the following explanation shall be added, namely :--

"Explanation.-~-The expression “constiuction of a house” for the
purposes of this section, shall include addition to, alteration
in, renovation of or repairs of a house."”

5. Amendment of the Himachal Pradesh Legislative Assembly
{Allowances ahd Pemnsion of Members) Act, 1971.—n the Bimachal Pradesh
Legislative Assembly {Allowances and Pension of Members) Act, 1971
{8 of 1971),--

{a) at the end of section 4-I), the following explanation shall be
added, namely :--

"Explanation.~-The expression "construction of a house" for the
purposes of this secton, shall include addition o, alteration
in, renpvation of or repairs of a housel;

(b) the cxisting section 6-C shall be rerumbered as sub-section {1)
and thereafter sub-section {2} shall be added, namely :--

“{2) Every person who is entitled to medical f{acliities under
sub-section (1) shall be entitled for medical advance, subject
to such condityons as may be srescribed, for himself and for
the members of his farmily.

Explanation.--For the purposes of this section, the expression
"family" shall mean and inciude the spouse,
minor children and parents of such a person
wholly dependent upon that person.'; and

{c) the word "and” occurring aflter clawse {[f] of sub-section (2)
of section 7, shall be omitted and thereafter the following clause (£ff)
shall be inserted, namely :--

"fIf) the condiucns subject (o which the medical advance
under secticn B-C is to be granted; angd”
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THE HIMACHAL PRADESH LEGISLATORS (MODIE;“ICATIONS
OF CERTAIN AMENITIES) ACT, 1985

{Act No. 3 orF [936)°
ARRANGEMENT OF SECTIONS

Sections :

1, Short title and commencement.

2. Amendment of the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Act, 1971,

3, Amendment of the Salaries and Allowances of Ministers (Himachal
Pradesh) Act, [971.

4. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Act, (971,

5. Amendment of the Salaries 'and Allowances of Deputy Ministers
(Himachal Pradesh) Act, 1971, :

{Received the asse:t of the Governor, Himachal Pradesh, on the 16th
Jangary, 1986 and was published in R.H.P. Ex:ra., dated the 24th January,
1986 at page 73-74).

An Act further to amend the laws relating to the grant of amenities o
the Minisiers, Speaker, Deputy Speaker, Deputy Minisiers and Members
of the State Legislature.

—

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Thiry-sixth Year of the Republic of India, as follows:—

1. Short title and commencemeni.—(1) This Act may be called the
Himachal Pradesh Legislators (Modifications of Certain Amenities) Act,
1985. '

(2) It shail come into force at once.

2. Amendment of the Himachal Pradesh Legislative Assembly (dilow-
ances and Pension of Members) Act, 1971, —In the Himachal Pradesh
Legislative Assembly (Allowances and Pension of Members) Act, 1971
(Act No. 8 of 1971)—

(@) in sub-section (1) of section 3 for the words “five hundred”, the
words “seven hundred and fifty” shall be substituted ;

(&) in clause (if) of sub-section (I)of section 4, for the word «fifty
on¢”, the words "seventy-five” shall be substituted ; . .

(¢) in section 4-B, for the words “five hundred”, the words *‘seven
hupdred and fifty” sball be substituted ;

{d) in the first proviso to sub-section (2) of section 5, for the word
«four”, the word **five”” shall be substituted ;

(¢) in the second proviso to sub-gection (2} of section 35, for the word
“one’ , the word “two’* shall be substituted ; and

—

1, F}gr Statement of Objects and Reasons see R.H.P. Extra., Dated 20-12-1985,
. 3043, '

L
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(f) at the end of section 6-B, the following sub-section (5) shall be
added, namely ;—

(5} Where any person who draws pension, or is entitled to
draw pension, under sub-section (I), dics,—
(i) hisfher spouse during his/her life time or till he/she
Temarries ; or

(i) if such person leaves no spouse his minor children till
they attain the age of majority and in case of daughters
till they get married ;

shall be entitled to draw pension cqual to the sum which would
have been drawn by such a person as pension under this section :

Provided that where more than one person becomes cntitled for
pension under this sub-section, all such persens shall draw the said
pension in equal shares.” .

3. Amendment of the Salaries and Alfowances of Ministers (Himachal
Pradesh) Act,1971.—In the first proviso to sub-section (1) of section (8)
of the Salaries and Allowances of Ministers (Himachal Pradesh)
Act, 1971 (Act No. 3 of 1971}, for the word “four™, the word *“five’’ shall be
substituted.

4. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Act, 1971.—In the first proviso to sub-sec-
tion (1) of section § of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker's Salaries Act, 1971, for the word “four”, the word
“five’" shall be substituted.

5. Amendment of the Salaries and Allowances of Deputy Ministers
(Himaclal Pradesh) Act, 1971.—In the first proviso to sub-section (1) of
section 9 of the Salaries and Allowances of Deputy Ministers (Himachal
Pradesh} Act, 1971 (Act No. 5 of 1971) for the word *‘four”, the word
“five” shall be substituted,

THE HIMACHAL PRADESH LEGISLATORS (MODIFLCATIONS OF
CERTAIN AMENITIES) ACT, 1986

(Act No. 13 of 1986)"
ARRANGEMENT OF SECTION
Sections :

1. Short title and commencement.

2. Amendment of Salaries and Allowances of Ministers (Himachal
Pradesh} Act, 1971,

3. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Ack, 197].

4, Amendment of Salaries and Allowances of Deputy Ministers
{(Himachal Pradesh) Act, 1971.

1. F;]rlitocgcmznl of Objects and Reasons see R,H.P. Extra., Dated 21-3-1986
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(f) at the end of section 6-B, the following sub-section (5) shall be
added, namely ;—

(5} Where any person who draws pension, or is entitled to
draw pension, under sub-section (I), dics,—
(i) hisfher spouse during his/her life time or till he/she
Temarries ; or

(i) if such person leaves no spouse his minor children till
they attain the age of majority and in case of daughters
till they get married ;

shall be entitled to draw pension cqual to the sum which would
have been drawn by such a person as pension under this section :

Provided that where more than one person becomes cntitled for
pension under this sub-section, all such persens shall draw the said
pension in equal shares.” .

3. Amendment of the Salaries and Alfowances of Ministers (Himachal
Pradesh) Act,1971.—In the first proviso to sub-section (1) of section (8)
of the Salaries and Allowances of Ministers (Himachal Pradesh)
Act, 1971 (Act No. 3 of 1971}, for the word “four™, the word *“five’’ shall be
substituted.

4. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Act, 1971.—In the first proviso to sub-sec-
tion (1) of section § of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker's Salaries Act, 1971, for the word “four”, the word
“five’" shall be substituted.

5. Amendment of the Salaries and Allowances of Deputy Ministers
(Himaclal Pradesh) Act, 1971.—In the first proviso to sub-section (1) of
section 9 of the Salaries and Allowances of Deputy Ministers (Himachal
Pradesh} Act, 1971 (Act No. 5 of 1971) for the word *‘four”, the word
“five” shall be substituted,

THE HIMACHAL PRADESH LEGISLATORS (MODIFLCATIONS OF
CERTAIN AMENITIES) ACT, 1986

(Act No. 13 of 1986)"
ARRANGEMENT OF SECTION
Sections :

1. Short title and commencement.

2. Amendment of Salaries and Allowances of Ministers (Himachal
Pradesh} Act, 1971,

3. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
and Deputy Speaker’s Salaries Ack, 197].

4, Amendment of Salaries and Allowances of Deputy Ministers
{(Himachal Pradesh) Act, 1971.

1. F;]rlitocgcmznl of Objects and Reasons see R,H.P. Extra., Dated 21-3-1986
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5. Amendment of the Himachal Pradesh Legistative Assembly (Allow-
ances and Pension of Members) Act, 1971

(Received the assent  of the Governor, Himachal Pradesh on the 3Dth August, 1986
and was published in R, H. P. Bxtra Dated 1-9-1986, P.  1433-1435).

An Act further to amend the laws relating to the grant of allowancesfamenities
and penstonto the Ministers, Speaker, Deputy Speaker, Deputy Ministers
and Members of the State Legislature.

Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Thirty-seventh Year of the Republic of India as follows:—

1. Shori title and commencemneni.—{1) This -‘Act may be called the
Himachal Pradesh Legislators:(Modifications of Certain Amenities) Act,
1986.

(2} It shall come-into force at ance.

2. Amendment of the Salaries and Allowances of Ministers (Himachal
Pradesih).Act, 1971.—In the Salaries and Allowances of Ministers (Hitmachal
Pradesh) Act, 1971 (3 of 1971),—

(o) for the existing section 3, the following 'section 3, along with its
heading, shait be substituted, -namely:—

“3. Salaries and daily allowances of Ministers.—Each Minister shall
be entitled to receive a sdlary at the rate of onc thousnd and
five hundred rupees per mensem and an allowance for each day
during the whole of his term .as such Minister at the same rates
as are specified in clause (i) of sub-section (1) of section 4 of the
Himachal PradeshLegislative Assembly (Allowances:and Pension
of Members) Act, 1971 (8-of 1971) with respect to membersof the
State Legislative Assembly”. ; and

(b) after section 3 so substituted, the following section 3-A, along with
its heading, shall be added, namely:— .

“3-A. Sumpriary Allowance to Ministers—There shall be paid a
sumputuary allowance to each Minister at the following rates,
namely . —

(@) the Chief Minister Rupees one thousand two hundred and fifty
} per mensem ;
(b} every other Minister Rupees.seven hundred per mensem ;
who is a member
of the Cabinet.

{c) a:Minister of State ~ Rupees five hundred ;per mensem.”

3. Amendment of the Himachal Pradesh Legisiative Assembly. Speaker's
and Deputy Speaker’s Salaries Act, 1971.—In the Himachal -Pradesh Legis-
llag‘;‘;g Assembly Speaker’s and Deputy Speaker’s Salaries Act, 1971 (4 of

{a) for the existing section 3, the following section 3, along with its

Ta
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heading, shall be substituted, namely:—

<3, Salary etc. of the Speaker.—(1) The Speaker shall be entitled
to receive salary at the rate of one thousand and five hundred
rupees per mensem and an allowance for cach day during the
whole of his term as such Speaker at the same rates as are
specified in clause (i) of sub-section (I} of section 4 of the
Himachal Pradesh Lepislative Assembly (Allowances and
Pension of Members) Act. 1971 (8 of 1971} with respect to
members of the State Legislative Assembly.

(2} The Speaker during the term of his office shall be provided by
thie State Government a free furnished house at Shimla, the
maintenance charges of which shall be borne by the State
Government. The State Government may also allow him to
continue in free occupation of the house for a period not
exceeding fifleen days from the date of his ceasing to be the
Speaker.”” ;

(6) section 3-A shall be ommitted ;

(¢) for the existing scction 4, the following section 4, along with its
heading, shall be substituted, namely;—

“d4, Salary eic.of the Depyty Speaker.—{1) The Deputy Speaker
shall be entitled to receive a salary at the rate of one thousand
and five hundred rupees per mensem and an allowance for
each day during the whole of his term as such Deputy Speaker
at the same rates as are specified in clause (i) of sub-section (1)
of section 4 of the Himachal Pradesh Legislative Assembly
{Allowances and Pension of Members) Act, 1971 (8 of 1971)
with respect to members of the State Legislative Assembly.

{2) The Deputy Speaker during the term of his office shall be
;provided by the State Gavernment a free furnished house at
Shimla, the maintenznce charges of which shall be berne by
the State Government.ar inlieu thereof he shall be paid such
allowance not exceeding three hundred rupees pec mensem
as the State Government may fix. The State Government
may also gliow him to -continue in free -occupation of the
house for a period not exceeding fifteen days from the date of
his ceasing to be the Deputy Speaker.

Explanation.—The Deputy Speaker shall not become liable personally
for any payment in case the standard rent of the house allotted to him
for restdence exceeds one hundred and fifty rupees per mensem.” ; and

(b) after section 4, the following newsection 4-A, along with its heading
shall be inserted, namely :—

“d-A.  Sumptuary dliowaice.—There $hall be paid to the Speaker
a sumptuary allowance of eight huadred and fifty rupees per
mensem and to the ‘Deputy Speaker a sumptuary allowance
of five hundred rupees per mensem. '
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4. Awendment of the Salaries and Allowances of Deputy Ministers
(Himachal Pradesh) Aci. 197).—In the Salaries and Allowances of Deputy
Ministers (Himachal Pradesh) Act, 1971 (5 of 1971}, —

(«) for the existing section 3, the following section, along with its
heading, shall be sybstituted, namely:—

3. Salary etc. of the Deputy Ministers.—(1}) Cach Depuly Minister
shall be entitled to receive a salary at the rate of one thousand
and four hundred rupees per mensem and an aliowance for
each day during the whole of his term as such Depuly Minister
at the same rates as are specified in clause (i) of sub-section
(1) of section 4 of the Himachal Pradesh Legislative Assembly
(Allowances and Ponsion of Members) Act, 1971 (8 of 1971),
with respect to members of the State Legislative Assembly. ',

(b) afier section 3 so substituted, the following section 3-A, along-
with its heading, shall be added, namely:—

‘3.4, Swumptuary aflowance.—1In addition to the salary and othey
perquisites admissible o him under this Act, a sumptuary
allowance at the rate of three hundred rupees per mensem shall
also be paid to the Deputy Minister.” 5 and

(¢) for the words *The allowances™ appeating at the beginning of
section 9-A, the weords »The salary and allowonces” shall bo
substituted.

5. Amendment of the Himachai Pradesh Legistative Assembly (41low-
ances and Pension of Members) Act, 1971 -~In the Himachal Pradesh
Legislative Assembly (Allowances and Pension of Members) Act, 1971
(8 of 1971),—

(@) in Expfanation 1I of sub-section (J) of section 4, the words “or
halting’' shall be omitted and the words “five miles”, the words
“eight kilometres” shall be substituted ; and

(b)) in section 6-B/—

(i) for the figures <300"" and 500" occurring in sub-section (1},
the figures <500 and ~“1000” shall be substituted respectively;

(ii) for the words “that to which he is entitled znder sub-seclion
(1)”, occurring in sub-section (3), the words ‘‘one thousand
and five hundred rupees * shall be substituted ;

(fif} for clause (b)) of sub-section (3), the following clause shall be
substituted, namely ;—

“(b) where the amount of peasion to which heis entitled vader such
law or otherwise, is less than rupees one thousand and five
hiundred per mensem, such person shall be eatitled to pension
under sub-section (1} only of an amount which falls short of
rupees one thousand and five hundred per mensera.”’

LT
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GENERAL ADMINISTRATION DEPARTMENT
{CABINET AND PARLIAMENTARY AFFAIRS)
NOTIFICATION

Shimla-171002, the 264l May, 1988

No. GAD(PA)Y-4(D)9/88.—In exercise of the powers conferred by
seclion 13 read with s=ction 7-A of the Himachal Pradesh Legislative
Assembly Speaker’s and Deputy Speaker's Salaries Act, 1971 (ActNo.4of
1971}, the Governor, Himachal Pradesh, is pleased to make the following
rutes further to amend the Himachal Pradesh Legislative ‘Assembly Speakers’
and Deputy Speaker’s (Advance of Loan for House Building) Rules, 19381,
published in the Rajpatra, Himachal Pradesh (Extra-ordinary) dated
11-4—{981 vide notification No. GAD(PA)-4(D)46/82, dated 2-4-1981,
namely:—

1. Shorttitle and commencement.—(1) These rules may be called the

Himachal Pradesh Legislative Assembly Speaker’s and Deputy Speaker’s
(Advance of Loan for I-Iouse Building) (Amendment) Rules, - 1988

(2) These rules shall come into force at once.

2. Amendment of pale 4,—Forthe words ““onelac and twenty thousand®”
wherever they occur in role 4 of the Himachal Pradesh Legislative Assembly
Spzaker’s and Dzputy Sp:zaker’s (Advance of Loan for House Building)
Rules, 1981, thawords “two lacs® shall be substituted.

SR R.H.P. Extra, dated 9-6 1938 JPO1006],

THE HIMACHAL PRADESH LEGISLATORS (MODIFICATION OF
CERTAIN AMEN]TIES) -ACT, 1988 )

(Acr No. § of 1988)‘

. ARRANGEMENT . OF SECTIONS
Secrions: .
1. Short title and commencenment.
2. Amendment of the Salaries and Allowaaces of Ministers (Himachal
Pradesh) Act, 1971.
3. Amendment of the Himachal Pradesh Legislative Assembly Speaker s
and Deputy Speakei’s-Salaries Act, 1971.
4. Amendment of the Salaries and Allowances of Deputy Mmlsters
(Himachal Pradesh)Act,1971.

5. Amendment of the Himachal Pradesh Legislative Asscmbly (Allo-
wances and Pension of Members) Act, 1971

(Recewed the assent of the Goyernor, Himachal Pradesh, on the 20th
May, 1988 and was published in R.H.P. Extra, dated 21st May, 1988 at
pages 861-862).

An At further to ameénd the lows relating to the grant of amenities to.the
Ministers, Speaker, Deputy Speaker, Depufy Ministers and Mem-
bers af the State Legislature.
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BE it cnacted by the Logislative Assembly of Himachal Pradesh in the
Thirty-rinthYearofthe Republic of India as follows:—

1, Short title and commencement.—{1) This Act may be ealled the
Himachal Pradesh Legislators (Modification of Certain Amenities) Act, 1988.

(2) It shall come into force with eiicct from the )stday of April, 1988.

2. Awendment of the Salaries and Allowances of Ministers (Himachai
Pradesh) Act, 1971,—In the Salarics and Allowances of Ministers (Himacha)
Pradesh) Act, 1971 (3 of 1971) —

(#y for section 3-A, the following section shall be substituted. namely:—

“3.A, Thereshall be paid asumptuary allowance toeach Minister at the
following ratés, namely:— o
{@) the-Chief Minister—rupees-one thousand five hundred apd fifty
per mensem;
(&) every other Mlmster who is 2 member of the Cahmet—-rupees onc
"thousand per mensem;

_ () a Minister of Sfatewrupees elght hundred per mensem.”; and

(i} for the word-“five’ occurring in the first proviso to sub-section (1)
of sectmns thc wOrd ‘eight’ shallbe substituted.

1. For Statement of Qbijocts and Reasons see R.H.P.-Exira.,Fated 7-4-1988, P. 493,

3. Amendment of the Himachal Pradesh Legislative Assembly Speaker’s
-anid‘Deputy Spéaker’s Salaries Act, 1971.~~Inthe HimachalPradesh Legisla-
- tive Assembly-Speaker's and Deputy Speaker 5 Sa]ar:es Act, 1971 (4 of
1971)—

() forsection 4-A, the following section shall be substituied, namely :--

“4-A. -There shall be paid-tothe Speaker .2 sumptuary allowance of
-onethousand, one hiundred and:fifty. repees.and to the Deputy
- Spadker a sumptuary allowance .of eight hundred rupees per
mensem,””; and
(i for the word “five’ occurnng in the first proviso to snb‘scctron N
-of-section-8, the word clght sﬁailbc substituted.

4, Amendment of the Salarles and Allowances of Deputy Ministers
(Himachal Pradesh) Act, 1971.—~1In the'Salaries and Allowances of Deputy
' Ministers (Himachal: Pradesh) -Act, 1971 (50£1971) :—

(i) for the word ‘three’ occurrmg in section 3-A, the word "six’shalt
be substituted; and

{(ity for the word “five’ occurfing. in the first provrso to. sub-gection {1}
of section 9, the word ‘stght’ shall” bc substituted.”

5. Amendment of the Himachal Pradesh Legislative Assembly(Allowances
and Pension of Members) Act, 1971.—In-the Himachal Pradesh Legislative
‘Assernbly {Aliowances and ‘Pension of Mcmbers) Act, 1971 (8 of 1971)—-
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(@) insection 4-B, for the words “one thousand threc hundred and fifty”’
the words “‘one thousand and six hundred™ and for the words
“seven hundred and fifty”, the words “one thousand” sha]l be
substituted; : '

{#) in the first proviso to sub-section (2) of section 5, for the word
- "five’*the word “eight” shall be substituted;

(¢) in section §-B,—
{7) in tbe second proviso to cIause (e) of sub-section (1)—

(1) for the figures 50" and "1,000”, the figures “100” and ““1,5007,
shall be substituted respectively;and
(2) atthe end but before the sign “.”" the words *“‘and for this pur-
pose fraction of a year cxceedmg six months shall be counted as
one year” shall be inserted;

(¥) for sub-section (3), the followmg sub-section shall be substituted,
namely:i— ;

“(3} Where any person entitled to peasion under sub-scction (1)
is also entitled to any pension from the Central Government
orany State Government or any Corporation owned or con-
trolled by the Centrali Government or any State Government
or any local authority under any law or otherwise, then, the
maximum pension from all sources admissible to such a person
shall not ¢xceed the maximum pension admissible to the Grade-I
Officer of the State of Himachal Pradesh:

Provided that the pension payable under the Freedom Fighters Pension
Scheme and/or the Swatantrata Sainik Samman Pension Scheme
framed by the Central Government shall not be taken into account
farddetermmmg the amouat of pensmn payable uader this Act.”’;
an

(iif)” in sub-gection (5) after the words “as pension under this section™
but before the sign “:**, the words ““or the sum of rupees three
tundred and seventy-five per mensem, whichever is hlgher"
shill be inserted. :

THE, HIMACHAL PRADESH LOKAYIII_(TA (THIRD
AMENDMENT) ACT, 1987

(Act No. 2 oF 1988)

ARRANGEMENT OF SECTIONS
. Sections:

i. Short title and commencement.
2. Addition of new scction 10-A.,
3. Anmendment _of section 11.

4.  Addition of new section 31-A.

[Aurhonrafwe Engb.rh text of the Himachal Pradesh Lokayukra (Trlriya
Sanshodhan) Adhiniyam, 1987 (1988 ka Adhiniyam Sankhayank 2).

1. Passed in Hindi by the Himachal Pradesh Vidknn Sabba. For statement of Objacts
and Reasons sze R.H P, Extra., dated 2-1-1987. P.}1 andi4.
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[Authoritative  English text of the Hiwachal Pradesh Vidhan Sobha
(Sudlasyon ke Batte aur Pension} (Sanshodhwt) Adhinivam, 1989
(1989 ka Adhinivam Senkhyank 1) as reguired under Clyive (3)
of Article 3438 of the Constitution of hdia].

- (Received the assent of the Governor, Himachal Pradesh, on the Tth
June, 1989 and was published in Hindi in RRH.P. Extrn , dated 9th
June, 1989 atpage 1363 and in Englishin R.H. P Extra., ditted the 9th
June. 1989 at page 1364)

An Act further to amend the Himuachal Pradesh Legislative Assembly
(AHowunces and Pension of Members) Act, 197 (Aet No. 8 of 1971),

Re it enacted by the Legislative Assembly of Himachal Pradesh in the
Fortieth Year of the Republic of India as follows —

1. Short title~This Act may be called the Himachal Pradesh Legis-
lative Assembly (Allowances and Pension of Membsrs) {Amendment} Act
1989.

2. Amendment of section 6.—Far the existing sccond and third provisos
to sub-section (1} of section 6 of the Himachal Pradesh Legislative Assembly
(Ailowances and Pension of Memberi) Act, 1971 (8 of 1971), the following
proviso shall be substituted, namely —

“Provided further that journey may also be performed within India
by air by the Member and lus spotse or any other person accom-
panying him to look affer and assist him and in thut event an
amount equivalent to the expenses incurred on such journey shall
be reimbursed to the Membzr and the amonnt so reimbursed
shall be adjusted against his entitlement 10 travel by rail.”,

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER'S
- AND DEPUTY SPEAKER’S SALARIES (AMENDMENT) ACT, 1989

(Act No. 10 of 1989)t

ARRANGEMENT OF SECTIONS
Sections

I. Short titie,
2. Amendment of section 18-A.

[Authoritative English text of the MHimachal Pradesh Vidhan Sabha
Adhraksh anr  Upa-Adhyaksh Vetan (Sanshodhany Adhinivam,
1989 (1989 La Adhiniyam  Sarnkhyank 10) as required under Clause
(3) of Arsicle 348 of the Constitution of Indiaj.

(Received the assent of the Governor, Himachal Pradesh, on the 7th
June, 1989 and was published in Hindi in 'R.EFLP, Extra., aated the 9th
June, (9389 at page 1339 and in English in R.H.P. Extra., dated the 9th
June, 1989 at page 1360)

1. Pasar.'d in le‘dl b;’ the {.P. ¥ 1dh'm Sabhl For Stntement of Ob_]"cts aﬂd Realous
sce R.H.P. Extra,, dated 29-4-1989, p. 1678,
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An Act further 9 amend the Himachid Pradesh Legishative Assemblv
Spedker's and Depury Speaker’s Safaries Act, 1971 (Acr No. 4 of
1971).

Bi it enacted by the Legislative Assembly of Himachul Pradesh in the
Forticth Year of the Republic of India as follows —

1. Shorr tile —This Act my he called the Himachal Pradesh Legisla-
tive Assembly Spaiker’s and Deputy Speaker’s Saluries (Amendment) Aqst,
1989,

2, Amendment of section 10-4.—For the cxisting second proviso Lo sec-
tion 10-A of the Himachal Pradesh Legislative Assembly Speaker’s and
Deputy Speaker’s Salaries Act, 1971 (4 of 1971), the following proviso
shall be subsiituted, namely — -

“Provided that journey may also be performed within India by air
by the Speaker, or as the case may be by the Deputy Speaker,
and his spouse or any other person accompanying him to look
after and assist kim apd in thar event an amount eguivalent to the
expenses incurred on such journey shall be reimbursed to the
Speaker, or us the case may de to the Deputy Speaker, and the
amount sp reimbursed shall be adjusted against his entitiement
to travel by rail;”.

RULES
UNDER
THE HIMACHATL PRADESH MINOR CANALS ACT, 1976 .

THE HIMACHAL PRADESH MINOR CANA_LS RULES, 1977

AMENDMENT OF RULES

[Authoritative English text of Govermineit Notificution No. P PH)G
(2) 8:82, dated 10-4-1989, issued in Hindi and published in RH.P.
Extra., duted 8thJuly, 1989 at pages 1663-1664]

IRRIGATION AND PUBLIC HEALTH DEPARTMENT
NOTIFICATION

Shimila-2. the 16th April, 1989 .

No. PW (PH) 6 (2) 8/82—In exercise of the puwers conftred by sso-
tiow 68 of the Himachal Pradesh Minor Canals Act, 1976 (Act No. 42 of
1976, the Governor, Himachal Pradesh, ix pleased to make the following rules,
to amend the 1imachal Pradesh Mimnor Canals Rulcs, 1977, the same having
bzen previously published in the Rajpata, Himachal Pradesn (fxtra ordi-

nary} dated 16-7-1988, vide Government actification No. PW-6 (2) 8/82,
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These rules shall come into force with effect from 2-12-1993,
Note. 1 above sub-rule (3) («) of rulo 6

“The rate of interest on loan advanced for House Bu;ldmﬂ after
3-12-1993 shall be charged at the rateof5%, per anpum.’

(R.H,P. Exlra.. dated 9-11-1994, p. 3959).

CORRIGENDUM
Shimla-4, the 27th September, 1994

No. 3-36/91-VS. The amendments carried out in Rule 4 regarding
House Building Advance/Car Advance in favour of Members Legislative
Assembly vide this Secretariat Notification of even numbsgr dated the 22nd
August , 1994, mey read as under: .

“The upper lim:t of such advance, whethor for purchase of Car and/
or for House building, whether taken separatcly or jointly, shall
not exceed rupees four lacs.”

These rules shall come into force w.e.f. 3rd December, 1993,

(R.H.P. dated 22-10-1994, p. 1642),

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER’S
AND DEPUTY SPEAKER’S SALARIES (AMENDMEI\ T)
ACT, 1994

(Act No, 8 of 1994)!
ARRANGEMENT OF SECTIONS
Sections“ =

1. Short title and commencement.
2. Amendment of section 4-A.

3, Amendment of section 8.

4. Amendment of section [0-A.

(Received fho Assent of the Governor, Himachal Pradesh on the I2th
May, 1994 and was published in Hindi and English in R.H.P. Extra., dated
16-3-1994, p. 1103 and 1104). . .

An Act furr!:er to amend the Himachal Pradesh Legisiative Assemb!y Speaker’s
and Dcpuly Speake: 5 Salaries Act, 1971 (det No. 4 of | 971)

Beit enactcd by the Legisiative Assemb]y of Himachal Pradesh in the
Forty-fifth Year of the Republic of India, as follows i~

1. Short title and commencenment.—(1) This Act may be called the

(Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of
Ob_;ect:. and Reasons see R.H.P, Extra,, dated 5-4-1994, p. 555 and 537. .

S bkt rem Db sIa o DTOTIT RS
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Himachal Peadesh Legnhtwo Asscmbly Speakcr s and Deputy Speaker’s
Salaries (Amendment) Act, 1994.

(2) It shall come into force at once.

2. Amendment of section 4-A.—In scction 4-A of the Himachal
Pradesh Legislative Assembly Speaker’s and Deputy Speaker’s Salarios
Act, 1971 (4 of 1971} (hereinafter referred to as the principal Act),—

{a) for the words “one thousand one hundred and fifty””, the words
“‘gne thousand seven hundred and twenty five®’’ shall be sub-
substituted ; and

() for the words ‘eight hundred”, the words “one thouwsand and
two hondred*® shal] be substituted.

3. Amendment of section 8.—In section 8 of the principal Act, in
sub-section (1) in thefirsi proviso, for the words “eight handred”’, the words
“‘one thousand and five hundred?’* shall be substituted.

4, Amendment of section 10 -A.—In section 10-A of the principal Agct,
for the words “iwenty thowand®, whcravcr they occur, the words “forty
thousand?®’ shall be substituted,

NOTIFICATIONS AND RULES

UNDER

THEHIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKLRb
AND DEPUTY SPEAKER’S SALARIES ACT, 1971

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER‘S
AND DEPUTY SPEAKER’S (ADVANCE FOR MOTOR CAR)
RULES, 1971
AMENDMENT OF RULES

(Issuea' ond published fn Hindi in R.H.P. Extra., dated 9-4- ]994
p. 745.746),

GENERAL AD“INISTRATION DEPARTMENI‘
‘ (Parhamentry Affairs)

NOTIFICATION ~
S;’n‘m!a—Z the 25th Marcb 1994

No. GAD (PA) 4 (D) 10/88.—In exercise of the powers confarred by
section 7 of the Himachal Pradesh Legislative Assembly Speaker’s and Deputy
Speaker’s Salaries Act, 1971 (Act No. 4 of 1971), the Governor of Himachal
Pradesh, is pleased to make the following rules farther to amend the
Himachal Pradesh Legiclative Assembly Speaker's and Deputy Speaker’s
{Advance for Motor Car) Rules, 1971, published in the Himachal Pradesh
Rajpatra (Extra-ordinary), dated 15-10- 1971, wde notification No. 2-13/
71-GAC, dated 7-9-1971, namely:—

1. Short title—~These rules may: be called the Himachal Pradesh
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Shimla-4, the 4th May, 1996.

N0..3-36/91-V5.-In exercise of the powers conferred vide section 7 of
Himachal Pradesh Legislative Assembly.(Allowarces and- Pension of Members)
Act, 1971 (Act No. 8 of 1971), the Speaker, Himacha! Pradesh Vidhan Szbha is
pleased to make the following rules further to amend the Himachal Pradesh
Legislative Assembly Members (Advance of loan for House Building) Rules, 1979
namely -~ -

1. Short title,—(1) These mle may be called the Himachal Pradesh
Legislative Assembly Members (Advance of lear for House Building) Anendment
Rules, 1996.

(2)  These rules shall come into force at once.
2 Amendwent of rule 4.-In rule 4 of the Himachal Pradesh

Legislative Assembly Members (Advance of loan for House Building) Rules, 1972
for "Four facs" wherever these ocour, "six lacs” shall be substitated.

{R.H.P. Extra., dated 21.5.96, p.2377).

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER'S AND
- DEPUTY SPEAKER'S SALARIES (AMENDMENT} ACT, 1996

© ARRANGEMENT OF SECTIONS
Sections :

Short title,
Armendment of section 3 and 4.
Amendment of section 4-A.
Amendment of section 3.
" Amendment of section 10-A.. o

b o=

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER'S AND
DEPUTY SPEAKER'S SALARIES (AMENDMENT) ACT, 1996

(Act No. 9 of 1994)
(Authoritative Enplish text of the Himachal Pradesh Vidhan Sabha
Adhyaksh Aur upa-Adhyaksh Betan (Sanshodban Adhinyam, 1996),

(Received the assent of the Govemor of the 18th April, 1996 and was
published in Hindi and English in RH.P. Extra., dated 29th April, 1996 at pages
1933 and 1934).

! Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects and Reasons

e R_H.P. Fattra | dated 11.2.1996, p.090 and 952.
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AN ACT further 1o amend the Himachal Pradesh Assembly Speaker’s and
Deputy Speaker's Salaries Act, 1971 (Act No. 4 of 1971).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-seventh Year of the Republic of Indiz, as follows :—

1. Short title.—This Act may be called the Himacha! Pradesh
Legislative Assembly Speaker's and Deputy Speaker's Salaries (Amendment) Act,
1996.

2. Amendment of sections 3 and 4.-In sections 3 and 4 of the
Himachal Pradesh Legislative Assembly Speaker's and Deputy Speaker's Salaries
Act, 1971 (4 of 1971) (hereinafter called the principal Act), for the words, "on
thonsand and five bundred”, the words "two thousand and five hundred” shall be
substituted. '

3. Amendmeat of section 4-A.—-Iﬁ ée_cﬁon 4-A of the principal Act, -

(a) for the words, "one thousand seven hundred and twenty five" the
words, "two thousand twa hundred and twenty five” ghall be
.substituted; and - :

()] for the words “"one thouséncl and two hundred" the words Jone
thousand and seven hundred' shall be substituted.

4, Amendment of section 8,~In section 8 of the principal Act, in-

sub-section (1), in the first proviso, for the words "one jthousand and five
hundred”, the words "three thousand" shall be substituted.

5. Amendment of section 10-A.~In section 10-A of the principal
Act, for the words "forly thousand", wherever these occur, the words "sixty
thousand" shall be substituted. _

e . ra

~d
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AUTHORITATIVE ENGILISH TEXT

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
SPEAKER'S AND DEPUTY SPEAKER'S SALARIES (AMENDMENT)
ACT, 1998

ARRANGCEMENT OF SECTIONS
Scetions:

1.  Short title.

2. Amendment of scetion 3.
3. Amendisent of section 4.
4.  Amendment of scction 4-A.
5. Amendment of section 8.

6. Amendment of section F0-A,

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
SPEAKER'S AND DEPUTY SPEAKER'S SALARIES (AMENDMENT)
ACT, 1998

{ACT NO. 16 OF 1998)}

{Received the assent of the Governor on 21.8.1998, and was published
both 1 Hindi and English in R.H.P. Extra, dated 24.8.1998, p. 3205-3208)

An Act further to amend the Himachal Pradesh Legislative Assembly
Speaker's and Depnty Speaker's Salaries Act, 1971{Act No. 4 of
1971).

BE it enactad by the Lepislative Assembly of Himachal Pradesh in Forty-
ninth Year of the Republic of India, as follows:-

1. Short title,~ This Aclt may be called the Himachal Pradesh Legislative
Assembly Speaker's and Deputy Speaker’s Salaries (Amendment) Act, 1998,

2. Amendment of section 3. - In section 3 of the Himachal Pradesh
Legislative Assembly Speaker's and Deputy Speaker's Salarics Act, 1971 (4 of
1971} (hereinafter called the principal Act), for the waords "twa thousand and (ive
hundred”, the words "four thousand” shall be subsiituted.

3. Amendment of section 4.- In section 4 of the principal Act, for the
words "two thousand and five hundred", the words "four thousand” shail be
substituted.

. Passed in Hind: by the Himachul Pradesh Vidhan Sabha. For Statement of Objects
und Reasons see R HP. Extra, doted 30.7. 1998, p. 2850 &2854.
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THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
SPEAKER'S AND DEPUTY SPEAKER’S SALARIES (SECOND
AMENDMENT) ACT, 1998 .

(Act No. 5 of 1999)]

(Received the assent of the Governor on 18th January, 1999 and was
published both in Hindi and English in R H.P, Extra dated 21.1.99, p. 265-266).

An Act further to amend the Himachal Pradesh Legislative Assembly
Speaker’s and Deputy Speaker's Salaries Act, 1971 (Act No. 4 of
1971).

BE it cnacted by the Lepislative Assembly of Himachal Pradesh in the
forty-ninth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Himachal Pradesh Legislative Assembly Speaker's and Deputy Spcaker s Salaries
(Second Amendmcent) Act, 1998.

(2) It shall be deemed to have come into force on the 3rd day of
Deccmber, 1993,

2. Amendment of section 13.- In scction 13 of the Himachal Pradesh
Legislative Assembly Speaker's and Deputy Speaker's Salares Act, 1971 (4 of
1971), after sub-section (2), the following proviso shall be inserted, namely:-

"Provided that the State Government may, for the purposes of sections 7
and 7-A of this Act, make rules with retrospective effect so as to be
effective from any day on or after the 3rd day of December, 1993."

[ Y-

1  Passed in Hindi by the Himachal Pradesh Vidhan Sabha. Far Statement of Objects
and Reasons see R H.P. Exlra., dated 9.12.1998, p. 4219 & 4222,
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AUTHORITATIVE ENGLISH TEXT

BILL NO. 12 OF 2015

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER’S AND
DEPUTY SPEAKER’S SALARIES (AMENDMENT) BILL, 2015

(As PaSSED BY THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER’S AND
DEPUTY SPEAKER’S SALARIES (AMENDMENT) BILL, 2015

ARRANGEMENT OF CLAUSES
Clauses:

1. Shorttitle.
2. Amendment of section 10-A.



Bill No. 12 of 2015

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER’S AND
DEPUTY SPEAKER’S SALARIES (AMENDMENT) BILL, 2015

(As PASSED BY THE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Himachal Pradesh Legislative Assembly
Speaker s and Deputy Speaker s Salaries Act, 1971 (Act No. 4 0f 1971).

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty —sixth Year of the Republic of India as follows:-

1. This Act may be called the Himachal Pradesh Legislative Short titte.
Assembly Speaker’s and Deputy Speaker’s Salaries (Amendment) Act,
2015.

2. Insection 10-A of the Himachal Pradesh Legislative Assembly At{nenf_m ent
0l sccuon

Speaker's and Deputy Speaker's Salaries Act, 1971, for sub-section (1), 10-a.
the following sub-section shall be substituted, namely: —

“(1) Speaker and Deputy Speaker during the term of their
office shall be entitled to travel at any time by railway or
by air by any class within or outside the country alongwith
his family or any person accompanying him to look after
and assist him during travel and shall be entitled for the
reimbursement of actual expenses so incurred on
production of tickets of such journey performed, subject
to maximum of two lac rupees in each financial year:



Provided that the aggregate amount payable for the
journey performed by railway or by air in a financial year
shall not exceed two lac rupees.

Explanation.—For the purpose of this sub-section, the
expression “family” shall mean the spouse their unmarried
son(s) and daughter(s) including unmarried adopted son
and daughter.”.
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